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ORDER 

 

PER SAKTIJIT DEY, JM:  

 

This appeal filed by the assessee is directed against the 

order dated 17.09.2018 of the learned CIT(A)-21, New Delhi, 

relating to Assessment Year 2012-13.   

2. The assessee filed an application dated 04.08.2021  

stating therein that assessee has opted for Vivad Se Vishwas 

Scheme 2020 and enclosed the Form 1, 2 & 3 in its support. He 
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has further submitted that assessee has already deposited the 

demand of Rs. 3,65,200/- vide challan dt. 23.3.2021 under 

VSVS, 2020.  It was  further submitted that assessee has 

withdrawn the above appeal on 03.08.2021 by  way of E-mail 

and prayed for withdrawal of aforesaid appeal.   

3. Learned Sr. DR has no objection. 

4. In view of the above, we accept the request of the assessee 

for withdrawal of the appeal. 

5. In the result, the appeal of the assessee is dismissed as 

withdrawn. 

 Above decision was pronounced in the open court on 

conclusion of Virtual Hearing on 11.03.2022.  

  SD/-      SD/-  

          [R.K. PANDA]                 [SAKTIJIT DEY]  
  ACCOUNTANT MEMBER  JUDICIAL MEMBER 
Dated: 11/03/2022 
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